
Sessions Case No.33(N.L.)/2022.

IN THE COURT OF THE ADDITIONAL SESSIONS JUDGE (F.T.C.),
LAKHIMPUR, NORTH LAKHIMPUR.

Sessions Case No.33(N.L.)/2022.

State of Assam
...............Complainant.

    - Vs -

Md Sakir Ansari 
...............Accused.

Present: Syed Burhanur Rahman, A.J.S.,
Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.

Advocate for State: Mr M.P. Hazarika.
Advocate for Accused: Mr P. Saikia.

Date of Hearing: 09/05/2022.
Date of Order: 09/05/2022.

ORDER

Learned A.P.P. is present today.

Accused Md Sakir Ansari is produced from jail hajot

through V.C. He is seen and be remanded back to jail hajot

till next date fixed.

Learned counsel on behalf of the accused Md Sakir

Ansari has filed the instant application for bail in connection

with the Bihpuria P.S. Case No.640/2021 dated 27/12/2021

filed under Sections 326 and 307 of I.P.C.

The brief facts of the case is that on 27/12/2021, at

about  12:30  PM,  the  informant  who  is  the  wife  of  the

accused had lodged the F.I.R. to the effect that on the same

day,  at  about  12  noon,  she  had  been  assaulted  by  her

husband causing injury and also tried to kill her by setting

her on fire after pouring kerosene oil on her body. As a result
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she sustained grievous injury on her body and accordingly,

the F.I.R. was registered. On the basis of the said F.I.R., the

investigation was carried out and the charge-sheet was also

filed  bearing  C.S.  No.461/2021  dated  29/12/2021  under

Sections 326 and 307 of I.P.C.

It is submitted by the learned counsel on behalf of

the accused that the accused is in custody since 28/12/2021

and  also  the  investigation  is  over  as  the  charge-sheet  is

submitted  by  the  concerned  police  station.  Therefore,  in

order to effectively participate in the trial the accused may

be given the benefit of bail.

Per contra the learned A.P.P. has submitted that the

nature of offence is of heinous one and the medical report

clearly goes on to show an attempt to murder the victim and

there  were  burn  marks  sustained  on her  body  due to  an

attempt by the accused person for  setting her  on fire by

pouring kerosene oil.

After  perusal  of  the  material  on  record,  it  is

revealed  that  medical  report  goes  on  to  show  grievous

nature of the injury sustained on the body of the victim girl.

That  apart  the  statement  recorded  under  Section  164  of

Cr.P.C. has also implicated the accused person regarding the

inhumane  behaviour  meted  out  to  her  and  minor  child.

Moreover, the allegation of pouring kerosene and an attempt

to set her on fire is indeed a grave allegation. If the accused

is enlarged on bail at this stage there may be an attempt on

the part of the accused to repeat such incident against his

vulnerable wife. He may be a danger to the life and limb of

his  wife  and  minor  children.  Therefore,  considering  the

matter  in  entirety,  this  Court  is  of  the view that  this  bail

application sans merit and accordingly the instant petition is

dismissed.

Instant bail petition is disposed of.
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Fix 23/05/2022 for production/C.C.

Given under my hand and seal of this Court on this

the 9th day of May, 2022.

     (Syed Burhanur Rahman)    
   Addl. Sessions Judge (F.T.C.),
   Lakhimpur, North Lakhimpur.

 
Certified that the order is typed 
to my dictation and corrected by me
and each page bears my signature.

(Syed Burhanur Rahman) 
Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.


